
D .. /435/90 

arinar 4dwin 
Tej Quarters, 
Ioom No.7, opp. 
Patehguflj, Caip, 
vadodara-380 002. 

Versus 

Union of Imiia 
Through: Major ..1IaKUr, 
3tticer cornmanding or 
his successors in ottice, 
station WorKshop EML 
lectrical and Mechanical 
T7 	ring Deptt., of iiily. 

Post.: Station Workshop 
Vidyut Va Yantri 
Inginiyari stat:Lon 

v.orkshop, 
Vadxiara-390 )08. 

The Director General, 
Electrie.l and Mechanical Lng. 
Master General of Ordixce 
branch, Directorate General 
of LVIL (clv-2), P.0.DHQ, 
New Delhi-hO 001. 	 : RespOnden 

Coran : Hon'tle Mr. M.M. Singh 
	AdLinistrativo 4em.0eL 

Han' Die Mr. 1.C.hatt 	: Judicial Mem r 

. D E L. 
Date: 11/2/91 

Per: Moo' tie Mr.M.M. Siugh 	: AdminitrativC Mnber 

Heard Mr.Kartikey Raval, learned coul for the 

aplicant aria M1.P.S.Charpaneri,learned courel for the 

resoondents. 

we find that by Annexure h-4 1page-15 of the applic-

ation the respondents had given a reply to the applicant 

to inform him that the matter of his aoointment as a 

Turner is under consideration/investigation o the 

headquarters in consultation with the unit/Pnt.t? lshment 

concerned, and a further comrunication in the matter wilL 

follow in due course. This reply was followed by anothcr 

eply dated 19th November, 1988 (Annexure-s) whereby 
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the applicant has been informed that his case being 

subjudice 	he should await for Goveraaent approval. 

It appears that the applicant filed application 

dated 13.6.1990 of which the respondents came to icnow 

t') 	hey apparently did not furnish a further reply 

pursuant to their reply of 29th i.ugust, 1988 to the 

applicant. We are of view that the application filed 

in this Tribunal should not come in the way of the 

respondents to give the reply according to rules and 

a~e on the subject. Therefore we feel that this 

application can be admitted and disposof with a 

direction to hespondent No.2, Director General, Electri-

cal and Mechanical Engineering, liaster General of 

of Ordjiajice Branch, Directorate General of EH, 

Army Headquarters New Delhi to furnish a final reply 

to the applicant within a period of three months from 

the dae of the receipt of this order. We hereby do the 

same. The application is finally disposed of without 

any order as to costs. 

(R.c .Bhatt) 
	

(M.M.ingh) 
Judicial Member 	 AdmThistrative Member 

a .a .b. 


